[18 August, 2006] RAJYASABHA

Levy of rice

12303. SHRI BANWARI LAL KANCHHAL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to
state:

(@) whether the Central Government make equal payment fo all the States on
account of levy on rice;

(b) whether it is a fact that the levy imposed on rice in case of some States like
Punjab, Haryana is on the higher side;

(c) whether it is also a fact that levy imposed on rice producers in Uttar Pradesh
is lower;

(d) if so, the reasons therefor;

(€) whether Government propose to impose levy on rice producers in Uttar
Pradesh equal to that of Punjab and Haryana; and

(0if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD SINGH):
(a) No Sir.

(b) to (0 The levy percentage of rice for each State is fixed by the respective State
Governments with the prior concurrence of the Central Government. The present levy
percentage fixed for Punjab and Haryana is 75% and for Uttar Pradesh this is 60%. The
millers of Uttar Pradesh have been allowed to deliver upto 75% levy rice subject to the
condition that deliveries in excess of 60% and upto 75% would be in the form of
common (raw and par boiled) rice only.

Authority for combating counterfeit and fake products

2304. SHRI C. PERUMAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@) whether it is proposed to set up an independent authority to combat the
menace of counterfeit and fake products available in the market;

(b) if so, the details thereof; and

() if not, the reasons therefor?

TOriginal notice of the question was received in Hindi.
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